CENTRAL ADMINISTRATIVE TRIEU‘
CALCUTTA BENCH

No. OA 532 of 97 . e
0A 664 of 97

Present : Hon'hle Dr,8.C.8arma, Administrative Memher

Hon'ble Mr.0.Purkayastha, Judicial Member

SUBRATA SEN & ORS,
TARAK NATH MUKHERIEE

Vs
UNION OF INDIR & ORS,

@
For the applicants : Mr.R.K.De, counsel - .
For the respondents Ms.Ke.Banerjee, counsel
Heard on ¢ 19,11.97 : Order on :19,11,97
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The adnission hearing of koth the matter Was ta%gn up
o fenel

“31mulatanaoquy since they invelve similar points of lauy The appli-

ookt 112

cants are @@grleved by the non-consideration of thgjjudg£ght passed

“
in OA 217 of 95 gnd 03 218 of 95 dated 18.8,9% as stated in the

Annexures to the applicgtion, Hence thig applicatien’,

2. In tbis:case we find that there was an order passeé By the
Tribunal dated 20.6.95 from yhich it 2onears that the ld. counsel
Mr.0e for the gpnlicant produced g letter given to him by the res-
pondents maklng a prayer for adjournment and zlso For time For

Filing the reply, The direct ion to the respondents ygs thet to file

a reply at least a yeek Befsre the next date fixed yhich is thay.'EAL

Uhen the admission hearlng of the matter yas taken up today Ms.Sanerjee

counsel for the respondents yho yas not engaged at the time of earller

, hearlng of the matter uss present She submits that she shOuld be
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given further time to File.reply.‘She also submits that the reply
is almost ready, Heyever, Mr,De “preduces 2 letterd dgted 30,5.97
and 28;8.97 written By fMajor S.Deknath of Garfisun Engineerp &s

per submission ef Mr.Ds it appears that the. Union of India has filed
an S,.L.P, (Civ11) N2.1579 of 97 and that was dismissed ggainst the
judgment the kenefitg of yhich the aDollcants have claimed. In the
second letter it is stated categorlcally by the said authority that
Army HQ7v1de their Signal No, 496670/E1C dated 29,7, 97 has noy inti-

mated that Fresh orders are likely te be issued. by Fovernment of

India, Nlnlstry of Defence in compliance with the judnment dated

1742,97 of the Hon'kle A&pex Court. In any eveht/after the S.L.p,
has -been dismissed By the Hon'ble Ap ex Caurﬁ)the respondents yill
have to implement the s,id judgment, Accordingly Mr,De submity thgt

the matter need not ke adjourned and the two matters be disposed of,

3o We have heard koth the counsel and perused the records,
Al though Ms.Banerjee, counsel for the respondents has objected to the

dispasal of these tus applications gs prayed for hy Mr.e,ue are

of the viey that the matter need not be kept pending and it is possible

on R boos, o
to . dispose of éy the tuo letters produced by Mr.De before us. Accord-

1ngly’on the 53313 of the assurance given by the respondents to fMr.Dg
in the said tyo letters the applications are.disposed of at the stgame
of admission itself with a direction that as and yhen %mpropriate
instruction cemes from the Govt. of Indig the respondents shall act

on the basis of that instructian and give the benefits of the judqment
to the apnllCantS within 2 months Frem“the date of receipt of the

said instruction from the Goyt. of India. Cdpies of the tyo letters

be kept as part of record duly attested ey the 1d. counsel for the
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applicants,
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